IN THE CENTRAL ADMINISTRATIVE TRTBUNAL
AHMEDABAD BENCH, AHMEDABAD,
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Oe4/199/89

Coram : Hon'ble Mr. PeHe Trivedi Vice Chairman

Hon'ble Mr. PeMe Joshi ¢ Judicial Member

25/7/1989
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ypplicant and the respondents, -7

Pending admission, issue notices on the respondent to
reply on admission within 15 days from the date of this
order., The mamr petitioner to file the orders dated

15/3/198% and 20/4/198§. The case be posted on 31.8.1989
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0.2./199/89

CORAIM : Hon'ble lMre Pe.lMes Joshi .. Judicial lember

Hon'ble Mr. M.M. Singh .. Administretive Member

31/8/1989

Mr. #.T. Takhtani, the learned counsel for
the petitioner has sentZ}eave note by the telegram. ‘\~
Time granted. Mr,., B.R. Kyada, learned counsel for
the respondents also seeks time to enable him to
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file reply or cbjecticns and requests 15 days time.

Time granted. Registry to fix the case thereafter

for admissione.
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( M M Singh ) ( P M Joshi )
Administrative lember Judicial Member
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